ORIGINAL IN HINDI

Government of India
Ministry of Consumer Affairs, Food and Public Distribution
Department of Consumer Affairs

LOK SABHA
UNSTARRED QUESTION NO. 1497
TO BE ANSWERED ON 20.09.2020

ONLINE SERVICES

1497. SHRI RATHVA GITABEN VAJESINGBHAI: SHRI PRADEEP KUMAR SINGH: SHRI
SHANTANU THAKUR:
(OIH)

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

t-m‘#l?ﬁr W, el Gﬁ_\’ _\'Tlﬁ\_ﬂﬁﬁ? faa=or 930 be pleased to state:

@ whether many people have opted online service these days due to COVID-19 and if so, the
details thereof;

(b) whether any new provisions have been made regarding the complaints and assistance relating
to such online services;

(©) if so, the points/issues that have been incorporated these provisions; and

(d)  the time limit fixed for its monitoring and disposal?

ANSWER
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THE MINISTER OF STATE
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI DANVE RAOSAHEB DADARAO)

(@) to (d) : The Consumer Protection (e-Commerce) Rules, 2020 have been notified under the
Consumer Protection Act, 2019, for prevention of unfair trade practices in e-commerce. As per the
said rules, every e-commerce entity shall establish an adequate grievance redressal mechanism, appoint
a grievance officer for consumer grievance redressal, and shall display the name, contact details, and
designation of such officer on its platform. Every e-commerce entity shall ensure that the grievance
officer acknowledges the receipt of any consumer complaint within forty-eight hours and redresses the
complaint within one month from the date of receipt of the complaint.
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